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19. (1) U= dre # frfaRad aexg 8, sreiiq— EERCECIST

(®) Herafc;

Bl

(@) uEee Mo g’ amifde o=t frem & @
NERSIE

(M) yEoe e gRT AmfAfde 3 afdd, Sioemrd
Py & Hexg a8l §; 3R

(@) SreumTdl H W, URNiG Mer gR1 AMeAfds, aF
ail’ﬁ?‘f;

(2) F{AURT Ye=T 9IS BT 3eTeT B |
(3) wa 9IS @ wfdaat iR B U BRT SR aRfraHT gy
faffdse fby g |

(4) YI 9IS D UFH T AN H HH A HH UH IR 96d
BfT |

(5) wa=T 9IS @I JSBT BT TUYRT uig | BRA

20. (1) faem oRyg # qeufd iR VA = Aew BRI, S faen wReq
gRfEi grT fafafdse fg Sg |

(2) gomfa faem uRyg &7 srwer B |

3) faen uRug, favafdemea @ v efds Fer 2rf, 8ik
39 A iR agea a9y Ty i, oMl &R sl &

I W IHEI TRIdeToT G |

(4) fAemaRyg &1 d8&i & forg Torgfd Uit 8RfY, St aRfFrHt
g1 fafafdse &1 9u |
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SR 21. favafaemer & 3 WIfRRO &1 W=, Ted, wfdaar
T gy oo T 2R, o aRFRET g R g o |

fAREaT | 22. iy Afd, favafdeney & e O urfre~or a1 fFrera ot
T 8 & forv foRfEa g, afe a5 —

(@) fapafad g iR Werm =aTe gRT VAT =9ifyd & &

(@) srg=ifea fearferan & a1

(M) Afde weHdr ¥ dferd fhsll Ry & forg Riga
SEIT AT © ; AT

(&) Ao Pt Pend Fenferd o) 8T 8 A1 SEH WA o T
gl &, Al

(S) fH Uenr 1 Harer = H B 9 o0 H, el R A srgfer
IR H ford Rg+ AT SHPT gl < & forv gfvsd fhar ar
g |

Rfserall 91 23, fawafdenery & f&d A witeRor a1 ey &1 Big

:’gwa a9 jﬁa R T HHAE), S Tod § 7 fhd Rfad & a1 Jfe & aror

IferehRoT A1 1 e e

(REaR NIl

EaRElER

BT

rfaferT=r =

BT |

B 24. e fawafdemery & {1 witeror a1 o § @18

o T e Rfdd, e P I, TSATT AT 8T TN B BRI B 2,

HRT ST | ~ ~ ~ ~
ar S 39 JAfdd a1 MR gR1, ST 39 e, ot ug Rad gar ¢,
B! e a1 AMMIET $HRAT 2, JATTR e WRT ST AR ATHRAD
Rfed w= Fgaa a1 Fmfdse aafad 0| wiiteser a1 Har &1, 39 9y
3l & fory ARy 8RN, 19 & SR 98 A fSIapT I 98 wRal

2, g B |
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25. (1) fovafdere @ R a1 IR e @& Uw 9ffaEr

fduA afed affaa afed o= I S U afafoal g gwifed
fpu S gt fafafdee ot & forw smavas 8 |

(2) U afafodt @1 Ted iR S e o U BRI, ST
gRffmt gt fafafde fey |

26. (1) 39 IfRTH IR g™ I91¢ v Al & Sua=ii &
el favafaemer & e uRfAamt # fmaferlRaa i a7 fo=st fawat
% forg Suewr fdhar ST A6, Srifd—

(@) favafdemera & UReRU 3R 3 MHrl S FHI—+Y
R ST fhy A1, BT TeA, wfdadl iR B,

(@) el o FIfed & FewE iR o qn S9! et
ﬁ?@q;

(M) RER IR g7 e qen o i¥eR &1 Fgfad o
A SR Far & e &R o dor S wfdeai iR
h;

c

(@) wHaRal @ Fgfea @1 Af, Mg iR wd qeor a6
NIESDIRC NGO

(®) favafaermera & HHaIRAl & Jar & 6 3R o1,

(@) SHeTRAT, BT iR fIeafdeney & Ay faaral & Arer |
AR & oy ufehar;

(®) BEI &I RET B (SITE BI¥) & Fe ¥ BE o IR
IT BEGRE AT JAAGRAT UG IR & Hae H
?,Tsf‘a,-

() el (k) @ siReror & fafase dafed, uaer @ ifa |
REIRCRRSEELE

yorg
gRfere |
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(3 BE W gIIRT B S dTell B W G Sue; 8k

(31) fafor=1 drgassAl & el (Rl @ SR | R
SEECH

2) v URMIM, WRGR §RI 91¢ WG 3R oo H
YHIRTT fhy SIGT T S9®!I U Ui g I a1 & aweT <
ST |

Taradt 27. ()sﬂmﬁwaﬁ?ﬁ%ﬁqaﬂwwﬁ?ﬁ?ﬁw&ﬁ?ﬁ
IRFRH | greefie, favafaerera & yzarqad! uRfFRED & fFefoRad wf ar fbt
favat & forg Sudy far S A, sreifa—

(@) foeafdenera & g WO &1 Gord;
(@) o Aifd &R faxi g,

(M) fovafdener & wifSraRon # e &1 ufaffe:

(@) U fauET &1 gord IR faeme T &1 |\ a1 g
NEECRIF

(S) USH IR JRBR AR HAT,
(@) Rl BT Gord AR Ul B I S forg ufspa,

(®) @I B gAer,

(&) faf=T urea faaroll # el (Il @ S &1 gRad;
3R

@) o™ W faww, S g9 <ffew @& Sudei @ orf=
gRfeEl gRT fafafase foy o= €
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2) vem uRfe & =1 fawafdenery @ aRfAam, v 91
ERT ARY P & S1Hed 9 §91¢ SMe |

(B) UEH 9IS, GHI-9TY W, FU I7 offaRad uRfe &=
AHIT T 9 YHR g0 T gRITIAT F1, 39 ORT H g9 Uarq
Susfad Jf H, FeeE a1 FRET R AD

WR<] I8 b ey dre, 99 do fJeafderey & &0 e
UIfIAROT BT UTRRIfQ, 2Ifderay AT T3 BT YHTfddT B+ arel IRAIH 8
AT 7 IR | IS GNEH A8 B, ST dd b U UTferhRor
P IRATT R T TdT B BT TR Y& el {1 17 &1 iR 59
JhR Fdd Pbls I, TRId wy # B8R Tm I e gRT 39 W)
R fbar SITeET |

(4) v ue aRfe a1 gRfami # aRae= ar okt &
e AT FARE, TRBR & SHGH ® e BT

WR=] Y§Y dre §RT big W1 uRiH, ST fdenfal & srgeme
3R fRreror, f3rerr &R wRle & waRAHT BT yHIfad el &, faem uRug
A WY &y A7 98 991y S |

28. (1) 39 3rfaf s a1 g™ ¢ v st ar okl &
Iuedl & e, yevy dre, il e & SrgHIeT W, U9 UM
TR 94T FAhT, g a8 favafdene & STl &7 SRR &)1 &
o wgfea wmel ok U9 sregreel A ffaRa wawd ar fesl o
fawal @ Hdu # Uy fhy S ADHT; AATT —

(@) fazafqenera § S BT YT IR 39 B4 H STHT A6,

(@) fovafdeme @ SUTfeR, Sl iR woor o3 & forg
ANMABRAT fhy ST aTel ITgTH;

(1) Surler, fSe¥, yEo—uz iR o fdenm wdedl faey
AR UG &xA1, S99@ oy <IAdH Aed] a7 39D
U™ by S SR I fhy ST & Hey |,

ER2E
TS |
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(=)

()

@)

JAGRET, BEgicddi, RGN, UGH IR JRGR UG

fey ST Y 20

RIET TR, TRieTehi 3iR ST (HiS¥exl) & ugrafy
IR Frgfa @1 AfT T Sl |fed wietsil o1 Farer;

faeafqenea @ fafa=1 dreamHl, wRietmel, SRl 8ik
Sl @ forg gvIiRa @1 S arell Bis;

faeafdeney & oA | BEl & O &) 9 ;

Bl & [d6g JRIAAHS HRAlg & Hag § U ;

fhel 3 T &1 Gord, TR IR o, ST faeafdene
P eIt g & S99 & oIy 3asags IHsT S

3= favafdeneral 3R Soadr Rl el & 1T I8hR

ol o e, e gu sffrm a1 agefie g
U gRfIET & 31T 31T gRT SUe= fhar ST
Juferd B |

gde dre, AT Al RN o & Geia &I |@faferd w-d g0

TR DI IUTIRT B AT RN Fvra gRT fQy 70 =1 Y germa

DI AT T IR B HRUT TR BT 3R U HRON, A B,
P AT JEATSY DI RN BT Bl arfog JoT iR 3T uifid )
IR R, gey e @ fewfory wR faar & qer favafiere &
TR DI TH IUREN Aied A7 S99a &1, rgHIfRd Hm iR
T ARY B §RT JAT AT AT Uged s8R |
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29. (1) WM ey | e () IR redrqy, faen
IRYE §RT 91T S1G9, R Udy 9 gRT Al fhy ST & aemq
IRT PR BT I9a AR & foly wRqd far S |

(2) fdem uRvg way 98 3R IRN Mo & gemal &1
AATT BRA g AT BT AT A1 IUMRT Bl A1 g g gerar
BT Gftaferd 7 o+ B oI HRor <l 3R W RO |fed, afe a8,
TG BT AU Wolil, T yaeT dre iR el A, fdem uRyg o
fewforl W IR &3 iR favafdene™ @ srareell & UH IuiaRol
afed a1 S 997 SrgHifad A, ofR douean TRl e gy
JqeAT—3TAIRT AT Uged BT |

30. fIeafdeme @& WitdRel, ydy @IS & Yd oG
aeEdl|, S WY P SR SFb R gad Alfoal & PRAR @
e @ forg, 39 srfafm iR agei™ e=mv v fmi, okl sl
ARl | Wd A a9 | |

31. (1) fovafdenem # wdw, Fden Irgdr & MR W
ST |

(2) fazafqermera & yder & forg araar (BRe) ar @ ud9r &
forg arEar wRier # U sidi A7 U SR UreT=dl & AR UiedaR AR
fhaTherdl § SUARRN & MR W I I WR W IT d F9%9

qTSTshd AdTfeld dx1 arel fagafdeneral & S gRT a1 3159 & st
31T gRT AaTferd fohedl Taer uler # I 3fdl a1 I & MR
R I[FITRT BT ST DA -

R~ ARG AR Tdheid! UTGAHHAT H YL, DHael Fa=T uel

P AEgH I 8 BN |

(3) ergfua Shfadl, ggfaa SHenfadl IR =1 fUws ot
P B IR fAwaiT BHEl & forv favafdeney # oo & forg Wi (ke ),
5T WRBR B AT & ATAR SIRET B TG |

EREIGERI]
TR |

fafras |

uaeT |
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4) Us B H g9 & fog B9 9 HH g ufderd dic
(), fenrad @ g MaRil & foru smfea < Saft |

(5) fawafaerner, ggardqadt auf # f9eM™ urgushH! |, AV B3
DI YA ST & oIT AT Y UIEAHA URA B & fory, ST JAIo & folg
Tfd e |ffa @ RwRer & sreaedf| 8, 59 WRaR &1 gd
TFAIG UTd BT | I If~TH 99 & BIAT & o9 BT Y9l QY S dd
AN |

BRI AR | 32. (1) favafderey FO—T W SOHl BT EREET GIR
TAT GRIET BT 3R $H ARBR Pl AFATGA b [T HONT AR ARBR
URTG U & <9 A & IR AR gied (Us) S

R e WRBR T A & WIoR AT Gfod (ISH) T8l
P B, Al 39 IR gR 9996 ®U I dfed fhar & |Hsn
SIQT

Rg I8 3R & Ude ueasmd & foly wig EaHr @,
JRIded T SN &1 ¥ g fafeeer o foran Smeen &iRk g9 uidaesd
# <R fear s

R T8 AR I & Ao av & IRM B R BT ARiferd
T SUTIRT Tl fbar S |

(2) fovafderme™d gRT IR & T8 B RN TR, I GRGR
g7 fafea Qfa & wfeq @ 5= arel 9fdfy gRT o= foar sreem, <
39 W TR &1 & geard o1l RIETRe SReR T Uwgd &3, fh
R IRANGT HIg—

(@) fa=ferRad @ foro—
(i) feafderem & aad @@ @ gfd & fog ; 3R
(i) favafoemem @ ok faory & forv enféa s=al &
ferg,
T g™ & forg gafd 2 3k
(@) rgfIagad U | Afdd T8 & |
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(3) SWIRT (2) & A RIHIRE T 89 & I¥aTq Ife TRAR
BT FHAHTE 8 ST 8, Al 98 BIF W@ DI SFHad HR Tl |

(4) SUERT 3) & A WGR gRT AFANST B A,
3Tel GAIeToT dep faferr=a <& il |

33. TS Yellih 9 & IR IR AR Bl A g2 § uRud
Felex 9¥ & 30 IR Ad, 9 b IHD gwar (muearq), favafdene
R gRT HaTfeld Uid Uigashd & fofy UNIeNsi &l -y, JmRefd,
JFEAND IT ITM¥H AR TR IR AR FHIRIA BT AR T ST

BT Bels I YTl BT :

R I8 b fB W SRr 4, A} favafdenery 59 Iggdl &
Tele R 3 A B, Al 98 JATARI—ear ¥, U Rure, foRmd a_len
DI UBIRT SRIAT BT AT 4 IR & ARIR BRI QY 7Y &,
TRBR P UKD BT | TRBR IH R U (39 IR AR Fqah, 52

Ig 9= # 9ER guTed & oy Sfua wwsr |

BT — TR DI TG |, U Y0 ST uefralt
P FDHIH BT AT 81, D IR BF BT 907, 37 3R IRg & IR § &7
T el ARUY YT & MR TAH ATagiRe URIeTsll &f «&RT o
aftaferd N |

34. (1) fazafqener o= g1 Hanferd Ud uler & aRom
DI Gmon, U fARTe ureadmd @ aRler @ iftd aRe | O i @
WA B BT YA BT 3R B 1 g2 § I U aRIg | SAraT
I warer Ut fod @ Wiak i &

R T W BRoT ¥ Al [eafdenea tareia a7 @l oafe &
AR fHdr Y werm & gRomdEl &1 3ifeq wu | 990 o & 39 2,
al I8 e Ruid, s i & &IRaGR dRoT U T 8, IRGR Bl

JRId BT | IRHR 39 W T (139 SR R Faohl, 572 a8 afas
# JgR SUTeT & forg Iford w\er |

RIS |

gfRomE} @Y
Yo |
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2) @13 W T A7 fHR 9Riet &1 uRvm, Bl S BRUT A
Jfaferar=g 81 sexrar S & favafaemerd = uRT 33 3R 39 ORT H
ey a9 B STRE &I ured T8 far 7 |

<erer 35. favafdenea &1 efid T9IRE, Udd etfors av § SUTfer,
TIRED S Ue™ o) a7 bl 3y v & forg, gRfF=Er gRT gernfafed
JfF & mafora far srem |

faafaermer 36. fdvafderned, gy MuRer ok gamd uRkvg (T.0.T),

PIATGIrelR | =) YT & ofF af & Wiy, T T BT 3R
WRHR 1 U 3 fafge et &1, i fawafdenery gR1 =emy g
UIGIhH W Hag 7, el R iR g aRkvg g1 fawafaener
3l AU I8 & I H FGRIaG ST qn [Aeafderas aawed uQie ur™
Y P RIS R U YA DI AdIGHd HRATGT |

foreafaemera 37. 9 ffam # fafde faedt a1d & 2ia gy 4, fwafdenery,
WF? fafeemm et & v fraeh, fafaaEr, afsmt anfe & srare
o gy PR B (AU amag BT SR U el B U e giaemg iR

freprll & BRI SUARl HRATG, ST S §RT Bl & (s IR &l &l

Frel i e @ fou orifard & |

fafer,

|t

anfe @1

SRSAE

anfe 38. (1) favafdenery & aiffe RUIE, ysy a1 gRT TAR &

RICH oy, Rores o a1 @ wro—arr Reafiemed grT oo seeai o1
gfd & folw SOy Ty wed AT 81 IR 98 ol Ferr g
AT BT ST TAT DT Ul YIS b Bl U DI STl |

2) STRT (1) & i IR @ 8 aiffes Ruid @ ot
RBR DI A U DI G |

aiffe e 39. (1) fwafdenerd & go-i—ua Afed a1ffs o, Y drs &

g‘ﬁl@ e & e IR by S QiR affe o favafaerea g1 59
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TS & fory FRIad oRam wiets! §RT Ud 99 H &F 9 BH U dR
Hodifera fhg Smger |

(2) orar wen Ruie Afed aiffe od & o ufd, IRiY e
DI IR DI AT |

3) =t e & Fuerol |fkd aiffie oRg @R orar Riet
RUIc @1 t& ufd, uriie M6 & URgd @ S |

(4) SUERT (1) & = dIR Y TQ aififep orkdl IR e
DI G, IRER BT W TR DI SAIG |

(5) fowafqener @ <@l AR oRATRIe RUIE | ST TRBR
BT R, IS BT 81, IR Mg & |qxet @1 SreT iR il
U 139 IR X, I a8 IRId a9st aIm S9! Ul & IR |
WHR BT RAS B SGEA |

40. (1) 3EATYA, RIS SIR AU AT fawafdened | |\
s o favy & R IfAfAf¥ad oxe & WRIIvH @ fory WRaR, T
Qfcr 7, <7 fafead &1 e, v Aafad a1 Sfdaay 9, S a8 Sfd a9y,
feriRor HRareft |

(2) RDR, Weh BRATE B o1y T FeiRor & gRomH & ey
H e fwIRe, faeafdenera & Sqfta &l oiR fwafderea v
RS SUR &N, S RAwIRel &1 e gRRed axw @ fog
3MaSH Bl |

(3) T faeafderer SuaRT (2) # <1 73 RwIRel &1 gfdagaa
T H SUTE BT H el &l o, Al AR, U iaer 3 ga),
Y 98 V¥ 31uTe & foly \gfaa ael, Sl favafdeney R smagax

B |

WER BT
forafaemera
BT fveror
HIF BT
Trfaat |
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qrITST 41. (1) yaSTS e, WReER AR fJafdeneaa & wHarRal

el grt :
R BET DI 39 Y9 BT B J HH Ub d¥ &I JUHF Afed Ihy,

-e:[l'\ (N [N .
&7 fage [9RdIdelleld DI TdYCT dX HqDIT :

1R+ fawafdener &1 fdaes, Frafia Jreasmy arel BTl & <ifow
o9 gRT 379 Ursdshd Yof fhy S &fR S8, JenRerf, Surfern, fewir
T REBR Y& Y S & U & JTdl 8RT |

(2) fewafdene™ & fdgca &, fAvafdene o wava aRewfat
IR TR, yrete e & ka8 e

w_e] A yEees e, fJeafderaa &1 s@al Rmu &
T 99 & iR fqgfed &) <ar ®, o favafdener & w uRawafe,
FaRd fdeetmdl 9 e, WReR § fAfed & e |

B 42. (1) I TRAR BT I8 YAId 8Ia1 2 & fazafdenery 7 g1
IRRI iy a1 ded 9ATe Y PR, oRFREl a1 seee @ e
& foy  SUSET BT Seele AT © A1 39 AR B sl Sud gRT o fdhy
wfyai WU fheel Qe &1 Seoed fdhar g a1 v v fF=2) uRaa=i & dreiH
AT B e 2 a1 fawdfdene # fxig gudy a1 guemas o Refd
IO~ B TS ©, a1 Iz, favafdenem &1, ddrei T & iR R
SRIT & DI el HR 8T, AIfCH SR HT {6 IAS FAGT or
el R e fhar ST =R |
(2) I IRBR BT, STEIRT (1) B NS IR fby 70 Aifes w®
faeafaeerd &1 SR U 819 UR, FERIE &1 ol © b 59 fafas
a7 dgde Y U fEi, gRfE a1 srearesi & wwRd ar fael
SUSH] B Sooiod BT AT 39 JMRATT & 1 39 gRT oIy by 7U
fee & Sooted @1, AT fAT U uRaea=1 &7 uTed 9 &= &7 a7 o<
BUGE IT HUET BT FIAGEIT HHAT B, A 98 U SIid BT 371Qe
ST, ST 98 IS FqH |

(38) PR, SUWIRT (2) B N+ BT ff Sa & g™ & oy,
foft f arfipe &1 S B-e 3R 89 R Rurd 9 & forg, <=
JIHRY a1 IfHIRAT B Fgad wr FH |

(4) SuERT (3) @ el fgad Sfia AN AT JRBIRAT B
a8l wifderar effl, S Rifdet ufshar wfedn, 1908 @ orefie, fferiaa 1908 #75
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fawal & ey #§ are b7 fIar oxa a9y fifde <™ 4 At €
3rerta—

(@) il afad &1 T AT IR BIRR BT IR 90T IR
IFD! URIETT BT,

(@) I VAT SXES T BIg 3G AHHY, ST A& | iy
I, BT YHCIHIT AR IH U BT S BT el HeeT:;

(M) B AT 1 BRI A Al ARG T TUET BT
AR

(@) DI g A o fafed fvar 9w |

(5) w9 fSfH & orfiM S &} & oA Sfddrr AT
1974 @7 2 JNABIRAT DI, TUS UlhaT AidT, 1973 HI GRT 195 3R AT 26 B
Taer & forw Rifder =Imarera AHsm ST |

(6) SUURT (3) & 3N Fgaa AHRNT a1 frHIRAT & S
R yrd 89 W, AT WRBR BT FHE 8T ST & b faeafaemery =
39 e a1 agei= 99w v e, Rl O eraree &
37 frgl Suael BT Seaied fhar §, a1 39 Srfaf e & arfid s gRT
SR fhel feen &1 Seete fhar § a1 fag 1 aRae i &7 Ireis &_A
Bie faar g a1 feafdenrea & iy guey ik Guemad & Refd
I~ B TS 2, o fazafdened & Jerfdre wR o Wdwr ¢, df 98
fIeafdene™ & FHYA & Qe Sl IR BIs YNNG Fgad Hafl |

(7) SUIRT (6) @ 31N I U=ITA® BT 7 IMAFIH & 37ef,
IRA P T e d1s &l |4l 2fddat s 3R 98 s 9l pad
@ egefe BT @R favafdernerd & dridmardl BT URmas B ofd ddb
5 fafid argaeA & BE &7 Sifa| 99 ST Uredshd [T 7 &R o
TN I75, JATRAR, IUTeRT, fRE™ a1 QREBR Y& 7 IR Y 1Y |

(8) frafia urcasHdl @ Bl @ iftw d@ @1, FeRefy,
IUTER, ST AT REPR Y& by S & Ui U= d, 39 Y9G
P Th RUIE WRHR BT T |




7538 o0, feArad ueen, 21 fAFwR, 2010 /30 MBI, 1932

@ SHR () B M RUIC &l M TR TRBR, ISTU= H ARG T,
faeafdener @1 f[aafcd R T T SR X IR VT SIERGAT & Tehrer bl
AR ¥ fazafdener faafed & S oo fdges @ aRkg ¥ fawafdener &
TR URFIfcTdT IR el & jf2d, SRAR H fAfed &1 S |

g g = 43. (1) PR, 39 AATH & Il BT Hrif~ad H= & forg
@ AR | roroe F AfARET gRT R 9 A |

(2) g wfIT BT @TURdT WR Ul T STel faeT, U Ml
# ffeRead w=a a1 {61 vl & fog Sudy fear S |am, srifq—
(@) ©RT 42 B STRT (@) D @Us (8) B A9H falkd fbe = arer
fawg; ik
@) o= fawa it g9 1w & orefe sl gy fafea fw o=
Juferd g a1 fhy S | |
@) =9 AT & i 99T U R I, S 39 UHR 9919
ST & T, Jmera] i, g e | & 9, 19 98 99 | 81 |9 faF
A G 3fafe & fo1g, il Ueb 3 H AT &1 AT P AT Hh Tl H gL BT Febl,
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AUTHORITATIVE ENGLISH TEXT
Bill No. 23 of 2010

THE BAHRA UNIVERSITY (ESTABLISHMENT AND
REGULATION) BILL, 2010

(AsINTRODUCEDIN THE LEGISLATIVE ASSEMBLY)

A
BILL

to provide for establishment, incorporation and regulation of the Bahra
University Waknaghat (Solan), Himachal Pradesh for higher education and
to regulate its functioning and for matters connected therewith or incidental
thereto.

Be it enacted by the Legislativessembly of Himachal Pradesh in
the Sixty-firstYear of the Republic of India as follows:—

1. (1) ThisAct may be called the Bahra University (Establishnatt title
and Regulatiorct, 2010. and

commence-
ment.

(2) Itshall be deemed to have come into force on 29th September
2010.

2. InthisAct, unless the context otherwise requires,- Definitions.

(@ “Board of Management” means the Board of Management
constituted under section 19 of tA;

(b) *“campus” means the area of University within which it is
established,;

(c) “distance education” means education imparted by combination
of any two or more means of communication, viz. broadcasting,
telecasting, correspondence courses, seminars, contact
programmes and any other such methodology;
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(d)
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®

@
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0)
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(m)

(")

“employee” means any person appointed by the University and
includes teachers and other staff of the University;

“fee” means monetary collection made by the University or its
colleges, institutions or study centers, as the case may be, from
the students by whatever name it may be called, which is not
refundable;

“Government” or “State Government” means the Government
of Himachal Pradesh;

“Governing Body” means the Governing Body constituted
under section 18 of thisct;

“higher education” means study of a curriculum or course for
the pursuit of knowledge beyond 10+2 level,

“hostel” means a place of residence for the students of the
University, or its colleges, institutions and study centers,
established or recognized to be as such by the University;

“notification” means a notification published in the Official
Gazette;

“off campus/study centre” means a centre of the University
established by it outside the main campus operated and
maintained as its constituent unit, having the Univessity’
complement of facilities, faculty and staff;

“Official Gazette” means the Rajpatra, Himachal Pradesh;

“prescribed” means prescribed by rules made undekehis

“regulating body” means a body established by the Central
Government for laying down norms and conditions for ensuring
academic standards of higher education, such as University
Grants CommissioA|l India Council ofTechnical Education,
National Council offeacher Education, Medical Council of
India, Pharmaceutical Council of India, National Council of
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(0)
(P)

(@)

(s)

(®

)

v)

(@)

Assessment aktcreditation, Indian Council éfgriculture
Research, Distance Education Council, Council of Scientific
and Industrial Research etc. and includes the Government;

“section” means a section of tiist;

“sponsoring body” means Rayat and Bahra Group registered
as ‘Bahra Educational and Charitable SocidtiNo. 3024,
Phase-VII, Mohaliunder the Societies Registratfut, 1860
through its subsidiary branch\&#OWakna-Bisha, District
Solan registered in Himachal Pradesh;

“State” means State of Himachal Pradesh;

“statutes”, “ordinances” and “regulations” mean respectively
the statutes, ordinances and regulations of the University made
under thig\ct;

“student” means a person enrolled in the University for taking
a course of study for a degree, diploma or other academic
distinction instituted by the Universjincluding a research
degree;

“study centre” means a centre established and maintained or
recognized by the University for the purpose of advising,
counseling or for rendering any other assistance required by
the students in the context of distance education;

“teacher” means a ProfessBeaderLecturer or any other
person required to impart education or to guide research or to
render guidance in any form to the students for pursuing a
course of study of the University; and

“University” means Bahra Universjtwaknaghat (Solan),

Himachal Pradesh.

The objects of the University shall include,— Tpehobjects
of the

to provide instructions, teaching and training in higher educatif§rsit

with a view to create higher levels of intellectual abilities;



7544 o199, f2dmad ueer, 21 fT@wR, 2010 /30 3TUBI, 1932

(b) toestablish facilities for education and training;

(c) tocarry outteaching, research and offer continuing education
programmes;

(d) to create centres of excellence for research and development
relevant to the needs of the State and for sharing knowledge
and its application;

(e) toestablish campus in the State;
(H  toestablish examination centres;

(@) toinstitute degrees, diplomas, certificates and other academic
distinctions on the basis of examination or any such other
method; while doing so, the University shall ensure that the
standards of degrees, diplomas, certificates and other academic
distinctions are not lower than those laid down by regulating
bodies; and

(h) to set up off campus centres, subject to applicable rules or
regulations.

Incorpora- 4. (1) The first Chancellor and the firgtce-Chancellor of the

ton- University and the first members of the Governing bBdsird of Management
and theéAcademic Council and all persons who may hereafter become such
officers or members, so long as they continue to hold such office or membership,
are hereby constituted a body corporate by the name of the Bahra University
Waknaghat (Solan), Himachal Pradesh.

(2) The University shall have perpetual succession and a common
seal and shall sue and be sued by the said name.

(3) The University shall be situated and have its head quarter at
Waknaghat, District Solan, Himachal Pradesh.
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5. (1) The University shall have the following powers and functidfﬁur'agﬁgi 2 fd
namely: - the Univer-

sity.
()  toprovide for instructions in such branches of learning as the
University mayfrom time to time, determine, and to make
provision for research and for advancement and
dissemination of knowledge and for extension of education;

()  toconductinnovative experiments in modern methods and
technologies in the field of technical education in order to
maintain international standards of such education, training
and research;

(i)  to organize and to undertake extra-mural teaching and
extension services;

(v)  tohold examinations and grant diplomas and certificates to
and confer degrees and other academic distinctions on
persons, subject to recognition by any statutory body under
any law if required, and to withdraw any such diplomas,
certificates, degrees or other academic distinctions for good
and sufficient cause;

(v)  tocreate such teaching, administrative and other posts as
the University may deem necess&igym time to time, and
make appointments thereto;

(viy  the sponsoring body/university shall appoint full time regular
employees for the university and the salary of the employees
shall be deposited in the bank account of the employees
every month;

(vi)  toinstitute and award Fellowships, Studentships and Prizes;

(vii)  to establish and maintain Hostel including Halls; recognise,
guide, supervise and control Hostels including Halls not
maintained by the University and other accommodation for
the residence of the students, and to withdraw any such
recognition ;
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()

(%)

(xi)

(i)

(i)

(xiv)

(xv)

(xvi)

to regulate and enforce discipline among students and
employees of the University and to take such disciplinary
measures as may be deemed necessary;

to make arrangements for promoting health and general
welfare of the students and the employees of the University
and Colleges;

to determine the criterion for admission in the University or
its Colleges;

to recognize for any purpose, either in whole or in part, any
institution or members or students thereof on such terms and
conditions as mayrom time to time, be specified and to
withdraw such recognition;

to develop and maintain twinning arrangement with centers
of excellence in modern advanced technology in the
developed countries for higher education training and
research, including distance education subject to the University
Grants CommissioAct, 1956 and the regulations made
thereunder;

to co-operate with any other Universiguthority or
association or any public body having purposes and objects
similar to those of the University for such purposes as may
be agreed upon, on such terms and conditions g$roray
time to time, be specified by the University;

to co-operate with other National and International institutions
in the conduct of research and higher education subject to
the University Grants Commissidkct, 1956 and the
regulations made thereunder;

to deal with property belonging to or vested in the University
in any manner which is considered necessary for promoting
the objects of the University;



o103, feArad ueen, 21 faFwR, 2010 /30 BT, 1932 7547

(xvi)  to enter into any agreement for the incorporation in the
University of any institution and for taking over its rights,
properties and liabilities and for any other purpose not
repugnant to thiact;

(xvii)  to demand and receive payment of such fees and other
charges as may be specified from time to time;

(Xix)  toreceive donations and grants, except from parents and
students, and to acquire, hold, manage and dispose of any
propertymovable orimmovable, including trust or endowed
property within or outside Himachal Pradesh for the purposes
and objects of the Universjtgnd to invest funds in such
manner as the University thinks fit;

(xx)  to make provisions for research and advisory services and
for that purpose to enter into such arrangements with other
institutions or bodies as the University may deem necessary;

(xxi)  to provide for the printing, reproduction and publication of
research and other work, including text books, which may
be issued by the University;

(xi))  to accord recognition to institutions and examinations for
admission in the University;

(x«ii)  todo all such other things as may be necessaigtental or
conducive to the attainment of all or any of the objects of the
University;

(xxiv)  to frame statutes, ordinances and regulations for carrying
out the objects of the University in accordance with the
provisions of thif\ct;

(xxv)  to provide for dual degrees, diplomas or certificates vis-a-
vis other Universities on reciprocal basis within and outside
the country;
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(xxvi)  to make provisions for integrated courses in different
disciplines in the educational programmes of the University;

(xxvil)  to set-up colleges, institutions, off-campus centres, off-shore
campus, study centres or to start distance education, after
fulfilling the norms and regulations of the Central Government
Regulatory Bodies and Central Government, issued from time
to time, and after obtaining the specific approval of the State
Government; and

(xviii)  to seek collaboration with other institutions on mutually
acceptable terms and conditions.

(2) Inpursuit of its objects and in exercise of its powers and in
performing of its functions, the University shall not discriminate between any
person, whosoevgon the basis of caste, class, calotged, sex, religion
or race.

University 6. The University shall be self-financed and it shall not be entitled

tob If- . . . .
fmarced. to receive any grant or other financial assistance from the Government.

gf?.ﬁ;)t.woer: of 7. The University shall have no power to affiliate or otherwise
~admit to its privileges any other institution.

Endowment 8. (1) The sponsoring body shall establish an Endowment Fund
Fund. . . i .
for the University with an amount of three crore rupees which shall be pledged
to the Government.

(2) The Endowment Fund shall be kept as security deposit to
ensure strict compliance of the provisions oflisrules, regulations, statutes
or ordinances made thereunder

(3) The Government shall have the powers to forfeit, in the
prescribed mannga part or whole of the Endowment Fund in case the
University or the sponsoring body contravenes any of the provisions of this
Act, rules, statutes, ordinances or regulations made thereunder

(4) Income from Endowment Fund shall be utilized for the
development of infrastructure of the University but shall not be utilized to
meet out the recurring expenditure of the University



STuF, ZHMEe Uee, 21 fdwR, 2010 /30 3RSV, 1932 7549

(5) The amount of Endowment Fund shall be kept invested, until
the dissolution of the Universjtgy way of Fixed Deposiccounts in any
Scheduled Bank subject to the condition that this Fund shall not be withdrawn
without the permission of the Government.

9. University shall establish a fund, which shall be calledaheral
General Fund to which the following shall be credited, namely:— ™"

(@) feesand other charges received by the University;
(b) any contribution made by the sponsoring body;

(c) any income received from consultancy and other works
undertaken by the University;

(d) bequests, donations, expect from parents and students,
endowments and any other grants; and
(e) allother sums received by the University

10. The General Fund shall be utilized for the following purposgsication
. of General
namely:— Fund.
(@) forthe payment of salaries and allowances of the employees
of the University and members of the teaching and research
staff, and for payment of any Provident Fund contributions,
gratuity and other benefits to such officers and employees;

(b) forthe expenses to be incurred by the University for services
availed including services like electrigitglephone etc.;

(c) forthe payment of taxes or local levies wherever applicable;
(d) for up keeping of the assets of the University;

(e) forthe payment of debts including interest charges thereto
incurred by the University;

(H for the payment of travelling and other allowances to the
members of the Governing Bqdlge Board of Management
and thedcademic Council etc.;
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() for the payment of fellowships, freeships, scholarships,
assistantships and other awards to students belonging to
economically weaker sections of the society or research
associates or trainees, as the case may be, or to any student
otherwise eligible for such awards under the statutes,
ordinances, regulations or rules made undeAttis

(h) forthe payment of the cost of audit of the funds created under
sections 8 and 9 of thigt;

() forthe meeting of expenses of any suit or proceedings to which
University is a party;

() forthe purpose of movable and immovable assets;

(k) forthe payment of any expenses incurred by the University in
carrying out the provisions of thisct or the statutes,
ordinances, regulations or rules made thereunder; and

() for the payment of any other expenses as approved by the
Board of Management to be an expense for the purposes of
the University:

Provided that no expenditure shall be incurred by the University in
excess of the limits for total recurring expenditure and total non-recurring
expenditure for the yeaais may be fixed by the Board of Management,
without its prior approval:

Provided further that the General Fund shall, for the purpose specified
under sub-clause (e), be applied with the prior approval of the Governing
Body:.

t?]fficers of 11. The following shall be the fa€ers of the Universitynamely:-
e
University.
() the Chancellor;
() theVice-Chancellor;

(i)

the Registrar;
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(v) the Chief Finance amtcounts Oficer; and

(v) such other persons in the service of the University as may be
declared by the statutes to be tHeefs of the University

12. (1) The Chancellor shall be appointed by the sponsoring oy
for a period of three years, with the approval of the Government inS3eff"*
manner and on such terms and conditions as may be specified by the statutes.

(2) The Chancellor shall be the Head of the University

(3) The Chancellor shall preside over at the meetings of the
Governing Body and convocation of the University for
conferring degrees, diplomas or other academic distinctions.

(4) The Chancellor shall have the following powers, namely:-

(@) tocall for any information or record,;

(b) to appoint th&/ice-Chancellor;

(c) toremove th&ice-Chancellor in accordance with the
provisions of sub-section (7) of section 13 of &us
and

(d) such other powers as may be specified by the statutes.

13. (1) TheVice-Chancellor shall be appointed by the Changellor
on such terms and conditions as may be specified by statutes, from atpanéte-
of three persons recommended by the Governing Body and shall, sulfjé&to™”
the provisions contained in sub-section (7), hold office for a term of three
years:

Provided that after the expiry of the term of three years, a person
shall be eligible for re-appointment for another term of three years:

Provided further thatice-Chancellor shall continue to holdicé
even after expiry of his term till néviice-Chancellor joins, howeyen any
case, this period shall not exceed one.year
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(2) TheVice-Chancellor shall be the principal executive and
academic officer of the University and shall have the general superintendence
and control over the affairs of the University and shall execute the decisions
of various authorities of the University

(3) TheVice-Chancellor shall preside over at the convocation of
the University in the absence of the Chancellor

(4) Ifinthe opinion of th&/ice-Chancellqrit is necessary to take
immediate action on any matter for which powers are conferred on any other
authority by or under thisct, he may take such action as he deems necessary
and shall, at the earliest opportunity thereaftgort his action to suchioer
or authority as would have in the ordinary course dealt with the matter:

Provided that if in the opinion of the concerned officer or authority
such action should not have been taken byite Chancellgrthen such
case shall be referred to the Chancelidrose decision thereon shall be
final.

(5) Ifinthe opinion of th&/ice-Chancellgrany decision of any
authority of the University is outside the powers conferred byAtttier
statutes, ordinances, regulations or rules made thereunder or is likely to be
prejudicial to the interests of the Universktg shall request the concerned
authority to revise its decision within fifteen days from the date of decision
and in case the authority refuses to revise such decision wholly or partly or
fails to take any decision within fifteen days, then such matter shall be referred
to the Chancellor and his decision thereon shall be final.

(6) TheVice-Chancellor shall exercise such powers and perform
such duties as may be specified by the statutes or the ordinances.

(7) Ifatanytime upon representation made or otherwise and after
making such inquiry as may be deemed necedharsituation so warrants
and if the continuance of thece-Chancellor is not in the interests of the
University the Chancellor mapy an order in writing stating the reasons
therein, ask theice-Chancellor to relinquish hisfafe from such date as
may be specified in the order:
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Provided that before taking action under this sub-sectioWj¢be
Chancellor shall be given an opportunity of being heard.

14. (1) The Registrar shall be appointed by the Chancellor in such
manner and on such terms and conditions of service as may be specitféi'y
the statutes.

(2) The Registrar shall have power to enter into agreement, contract,
sign documents and authenticate records on behalf of the University and
shall exercise such powers and perform such duties as may be specified by
the statutes.

(3) The Registrar shall be the Member-Secretary of the Governing
Body, Board of Management aAdademic Council, but shall not have the
right to vote.

15. (1) The Chief Finance agtcounts Olicer shall be appointedhe Chief .
an

by the Chancellor in such manner and on such terms and conditions of gﬁfﬁjﬁg
as may be specified by the statutes. Officer.

(2) The Chief Finance amtcounts Oficer shall exercise such
powers and perform such duties as may be specified by the statutes.

16. (1) The University may appoint such other officers as ma?ftﬂt?gs
necessary for its functioning. '

(2) The manner of appointment of other officers of the University
and their powers and functions shall be such as may be specified by the
statutes.

17. The following shall be the authorities of the Univeysiamely:- Afutt?]orities
0 e

University.

() the Governing Body;
() the Board of Management;

(i)  theAcademic Council; and

(v) such other authorities as may be declared by the statutes to be
the authorities of the University
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Th Gov- - . . .
em?ng BOOd"y 18. (1) The Governing Body of the University shall consist of the

following, namely:-
(@ the Chancellor;
(b) theVice-Chancellor;

(c) five persons, nominated by the sponsoring body out of whom
two shall be eminent educationists;

(d) one expert of management or information technology from
outside the Universifyjominated by the Chancellor;

(e) two persons, nominated by the Government; and

M twomembers of thet&e Legislativé\ssemblyto be elected
by the State Legislature.

(2) The Governing Body shall be the supreme authority of the
University

(3) The Governing Body shall have the following powers, namely:-

(@) toprovide general superintendence and directions and
to control functioning of the University by using all such
powers as are provided by tifist or the statutes,
ordinances, regulations or rules made thereunder;

(b) to review the decisions of other authorities of the
University in case they are not in conformity with the
provisions of thisAct or the statutes, ordinances,
regulations or rules made thereunder;

(c) to approve the budget and annual report of the
University;

(d) tolay down the policies to be followed by the University;
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(e) to recommend to the sponsoring body about the
voluntary liquidation of the University if a situation arises
when smooth functioning of the University does not
remain possible in spite of all efforts; and

(H  such other powers as may be prescribed by the statutes.

(4) The Governing Body shall meet at least thrice in a calendar
year

(5) The quorum for meetings of the Governing Body shall be five.

19. (1) The Board of Management shall consist of the followingBoard

. of Manage-
members, namely:- ment.

(@ theVice-Chancellor;

(b) two members of the Governing Bodpminated by the
sponsoring body;

(c) three persons, who are not the members of the Governing
Body, nominated by the sponsoring body; and

(d) three persons from amongst the teachers, nominated by
the sponsoring body

(2) TheVice-Chancellor shall be the Chairperson of the Board of
Management.

(3) The powers and functions of the Board of Management shalll
be such as may be specified by the statutes.

(4) The Board of Management shall meet at least once in every
two months.

(5) The quorum for meetings of the Board of Management shall
be five.
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The 20. (1) TheAcademic Council shall consist of tHige-Chancellor
Academic -

council. and such other members as may be specified by the statutes.

(2) TheVice-Chancellor shall be the Chairperson ohttedemic
Council.

(3) TheAcademic Council shall be the principal academic body
of the University and shall, subject to the provisions ofttisind the rules,
statutes and ordinances made thereuyrderdinate and exercise general
supervision over the academic policies of the University

(4) The quorum for meetings of tAeademic Council shall be
such as may be specified by the statutes.

Ot?her " 21. The composition, constitution, powers and functions of other
aumheries: authorities of the University shall be such as may be specified by the statutes.
Eisqualifica- 22. Aperson shall be disqualified for being a member of any of the
°"% authorities or bodies of the Universifihe -

(@ isof unsound mind and stands so declared by a competent

court; or

(b) isanundischarged insolvent; or

(c) bhasbeen convicted of any offence involving moral turpitude;

or

(d) isconducting or engaging himself in private coaching classes;

or

(e) hasbeen punished for indulging in or promoting unfair practice

in the conduct of any examination, in any form, anywhere.
Vacancies 23. Noact or proceeding of any authority or body of the University
not to . . . . .
invalidate  Shall be invalid merely by reason of any vacancy or defect in the constitution

the

proceedings

of any
authority
or body of
the
University.

thereof.
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24. In case there occurs any casual vacancy in any authoryi@rof
body of the Universitydue to death, resignation or removal of a memhmf/gi:i'cie&
same shall be filled, as early as possible, by the person or body who appoints
or nominates the member whose place become vacant and person appointed
or nominated to a casual vacancy shall be a member of such authority or
body for the residue of the term for which the person whose place he fills

would have been member

25. (1) The authorities or officers of the University may constittit@mittees.
committees with such terms of reference as may be necessary for specific
tasks to be performed by such committees.

(2) The constitution of such committees and their duties shall be
such as may be specified by the statutes.

26. (1) Subjectto the provisions of tiist, and the rules madene first
thereundetthe first statutes of the University may provide for all or an§/df'es:
the following matters, namely.—

(@) the constitution, powers and functions of the authorities and
other bodies of the University as may be constituted from time
totime;

(b) the terms and conditions of appointment of Yhee-
Chancellor and his powers and functions;

(c) the manner of appointment and terms and conditions of service
of the Registrar and Chief Finance &edounts Oficer and
their powers and functions;

(d) the manner of appointment and terms and conditions of service
of the employees and their powers and functions;

(e) the terms and conditions of service of employees of the
University;

(H the procedure for arbitration in case of disputes between
employees, students and the University;
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the provisions regarding exemption of students from payment
of tuition fee and for awarding to them scholarships and
fellowships;

(h) provisions regarding the policy of admissions, including
regulation of reservation of seats;
() provisions regarding fees to be charged from the students; and
() provisions regarding number of seats in different courses.
(2) The first statutes shall be made by the Government and
published in the Official Gazette and a copy thereof shall be laid before the
Sate Legislativéssembly
The 27. (1) Subject to the provisions of tiist and the rules made

subsequent

statutes.  thereunderthe subsequent statutes of the University may provide for all or
any of the following matters, namely:—

(@)
(b)
(©
(d)

©)
®

@
(")
0

creation of new authorities of the University;
accounting policy and financial procedure;
representation of teachers in the authorities of the University;

creation of new departments and abolition or restructuring of
existing department;

institution of medals and prizes;
creation of posts and procedure for abolition of posts;

revision of fees;
alteration of the number of seats in different syllabi; and

all other matters which under the provisions ofAlisare to
be specified by the statutes.
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(2) The statutes of the University other than the first statutes shall
be made by the Board of Management with the approval of the Governing
Body:.

(3) The Board of Management m&pm time to time, make new
or additional statutes or may amend or repeal the statutes so made in the
manner hereinafter provided in this section:

Provided that Board of Management shall not make any statute or
any amendment of the statute affecting the status, powers or constitution of
any existing authority of the University until such authority has been given an
opportunity of expressing an opinion on the proposal and any opinion so
expressed shall be in writing and shall be considered by the Governing Body

(4) Every such statute or addition to the statutes or any amendment
or repeal of the statutes shall be subject to the approval of the Government:

Provided that no statute shall be made by the Board of Management
affecting the discipline of students and standards of instruction, education
and examination except in consultation withAbhademic Council.

28. (1) Subjectto the provisions of tiist or the rules or statutese first or-
made thereundghe Board of Management may make such first ordinafie&ses:
with the approval of the Governing Body as it deems appropriate for the
furtherance of the objects of the University and such ordinances may provide
for all or any of the following matters, namely:—

(@) the admission of students to the University and their enrolment
as such;

(b) the courses of study to be laid down for the degrees, diplomas
and certificates of the University;

(c) the award of the degrees, diplomas, certificates and other
academic distinctions, the minimum qualifications for the same
and the means to be taken relating to the granting and obtaining
of the same;

(d) the conditions for awarding of fellowships, scholarships,
stipends, medals and prizes;
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(e) the conduct of examinations, including the terms of office and
manner of appointment and the duties of examining bodies,
examiners and moderators;
() fees to be charged for the various courses, examinations,
degrees and diplomas of the University; 5
(@ the conditions of residence of the students in the hostels of the
University;
(h) provision regarding disciplinary action against the students;
() the creation, composition and functions of any other body which
is considered necessary forimproving the academic life of the 10
University;
() the manner of co-operation and collaboration with other
Universities and institutions of higher education; and
(k) all other matters which by th&t or statutes made thereunder
are required to be provided by the ordinances. 15
(2) The Board of Management shall either modify the ordinances
incorporating the suggestion of the Governing Body or give reasons for not
incorporating any of the suggestions made by the Governing Body and shalll
return the ordinances alongwith such reasons, itattye Governing Body
and on receipt of the same, the Governing Body shall consider the comments20
of the Board of Management and shall approve the ordinances of the
University with or without such modifications and then the ordinances, as
approved by the Governing Body shall come into force.
;:‘bi cavent 29. (1)All ordinances other than the first ordinances shall be made
ordinances. by theAcademic Council which after being approved by the Board of 25

Management shall be submitted to the Governing Body for its approval.

(2) TheAcademic Council shall either modify the ordinances
incorporating the suggestions of the Board of Management and the Governing
Body or give reasons for not incorporating the suggestions, and shall return
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the ordinances alongwith such reasons, if tieyBoard of Management

and the Governing Body shall consider the commentsAtdazmic Council

and shall approve the ordinances of the University with or without such
modification and then the ordinances, as approved by the Governing Body
shall come into force.

30. The authorities of the University magubject to the priokegulations.
approval of the Board of Management, make regulations, consistent with
thisAct, the rules, statutes and the ordinances made therdanttherconduct
of their own business and of the committees appointed by them.

31. (1)Admissioninthe University shall be made strictly on #aeissions.
basis of merit.

(2) Meritfor admission in the University may be determined either
on the basis of marks or grade obtained in the qualifying examination for
admission and achievements in co-curricular and extra-curricular activities
or on the basis of marks or grade obtained in the entrance test conducted at
State level either by an association of the Universities conducting similar
courses or by any agency of the State:

Provided that admission in professional and technical courses shall
be made only through entrance test.

(3) Seats for admission in the University the students belonging
to Scheduled Castes, Schedulebes and Other Backward Classes and
Handicapped students, shall be reserved as per the policy of the State
Government.

(4) At least 25% seats for admission to each course shall be
reserved for students who are bonafide Himachalis.

(5) The University shall seek prior approval of the State
Government for admitting new students in subsequent years in the existing
courses every year or for starting new courses which shall be subject to
recommendation of the inspection committee set up for the purpose. This
shall be applicable till the first batch of final year students are admitted.

32. (1)The University mayfrom time to time, prepare and revises
structure.

its fee structure and send it to the Government for its approval and th
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Examina-
tions.

Government shall convey the approval within three months from the receipt
of the proposal:

Provided that if the approval of the Government is not conveyed
within three months, it shall be deemed to have been approved by the
Government:

Provided further that the fee structure for each course shall be decided
before the issue of prospectus and shall be reflected in the prospectus:

Provided further that the fee structure shall not be revised or modified
during the academic year

(2) Thefee structure prepared by the University shall be considered
by a committee to be constituted by the State Government, in the manner as
may be prescribed, which shall submit its recommendations to the Government
after taking into consideration whether the proposed fee is,-

(@) sufficient for generating-

()  resources for meeting the recurring expenditure of the
University; and

()  the savings required for the further development of the
University; and

(b) notunreasonably excessive.

(3) After receipt of the recommendations under sub-section (2), if
the Government is satisfied, it may approve the fee structure.

(4) The fee structure approved by the Government under sub-
section (3) shall remain valid until next revision.

33. Atthe beginning of each academic session and in any case
not later than 30th &ugust of every calendar ye#ne University shall
prepare and publish a semester-wise or annual, as the case may be, Schedule
of Examinations for each and every course conducted by it and shall strictly
adhere to such Schedule:
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Provided that if, for any reason whatsoelkriversity is unable to
follow this Schedule, it shall, as soon as practicable, submit a report to the
Government giving the detailed reasons for making a departure from the
published Schedule of Examinatidime Government mathereon, issue
such directions as it may deem fit for better compliance in future.

Explanation.—'Schedule of Examination’ means a table giving
details about the time, day and date of the commencement of each paper
which is a part of a Scheme of Examinations and shall also include the details
about the practical examinations.

34. (1) The University shall strive to declare the results of eweryaration
examination conducted by it within thirty days from the last date of tff&""
examination for a particular course and shall in any case declare the results
latest within forty-five days from such date:

Provided that if, for any reason whatsoetrex University is unable
to finally declare the results of any examination within the period of forty-five
days, it shall submit a report incorporating the detailed reasons for such
delay to the Governmeiithe Government maghereon, issue such directions
as it may deem fit for better compliance in future.

(2) Noexamination or the result of an examination shall be held
invalid only for the reasons that the University has not followed the Schedule
of Examination as stipulated in section 33 and in this section.

35. The convocation of the University shall be held in evegyvoca-
academic year in the manner as may be specified by the statutes for coH’FS'rring
degrees, diplomas or for any other purpose.

36. The University shall obtain accreditation from the Natiofxatedita-
Council ofAssessment amtcreditation (NAAC), Bangalore, within thref,ersiy
years of its establishment and inform the Government and such other regulating
bodies which are connected with the courses taken up by the University
about the grade provided by NAAC to the University and the University

shall get renewed such accreditation at an interval of every five years thereatter



7564 o199, f2dmad ueer, 21 fT@wR, 2010 /30 3TUBI, 1932

University 37. Notwithstanding anything contained in thid, the University
o oW shall be bound to comply with all the rules, regulations, norms etc. of the

rules,

regulations, regulating bodies and provide all such facilities and assistance to such bodies

norms etc.

of the  asarerequired by them to discharge their duties and carry out their functions.

regulating
bodies.

Annual 38. (1) The annual report of the University shall be prepared by

"ePor " the Board of Management which shall include among other matters, the steps
taken by the University towards the fulfilment of its objects and shall be
approved by the Governing Body and copy of the same shall be submitted to
the sponsoring body

(2) Copies of the annual report prepared under sub-section (1)
shall also be presented to the Government.

Annual 39. (1) The annual accounts including balance sheet of the

accoun™  University shall be prepared under the directions of the Board of Management
and the annual accounts shall be audited at least once in every year by the
auditors appointed by the University for this purpose.

(2) Acopy of the annual accounts together with the audit report
shall be submitted to the Governing Body

(3) A copy of the annual accounts and audit report alongwith the
observations of the Governing Body shall be submitted to the sponsoring
body

(4) Copies of annual accounts and balance sheet prepared under
sub-section (1) shall also be presented to the Government.

(5) The advice of the Government, if aagising out of the accounts
and audit report of the University shall be placed before the Governing Body
and the Governing Body shall issue such directions, as it may deem fit and
compliance thereof shall be reported to the Government.

Phowers of 40. (1) Forthe purpose of ascertaining the standards of teaching,
th\,emmemexamination and research or any other matter relating to the Univéiesity

:E inspect Government mgyause an assessment to be made in such manner as may
U,ﬁversity be prescribed, by such person or persons as it may deem fit.
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(2) The Government shall communicate to the University its
recommendations in regard to the result of such assessment for corrective
action and the University shall take such corrective measures as are necessary
S0 as to ensure the compliance of the recommendations.

(3) Ifthe University fails to comply with the recommendations made
under sub-section (2) within a reasonable time, the Government may give
such directions as it may deem fit which shall be binding on the University

41. (1) The sponsoring body may dissolve the University by giviixgolution
a notice to this effect to the Government, the employees and the stud&p Qfy
the University at least one year in advance: by the
sponsoring
Provided that dissolution of the University shall have effect only atl)fot%yr
the last batches of students of the regular courses have completed their courses
and they have been awarded degrees, diplomas or awards, as the case may
be.

(2) Onthe dissolution of the University all the assets and liabilities
of the University shall vest in the sponsoring body:

Provided that in case the sponsoring body dissolves the University
before twenty five years of its establishment all the assets of the University
shall vestin the Government free from all encumbrances.

42. (1) If it appears to the Government that the University $masal powers
contravened any of the provisions of &asor the rules, statutes or ordinanéé,%h;nmem
made thereunder or has contravened any of the directions issued by ibuaden
thisAct or has ceased to carry out any of the undertakings given or a sitU&HSH ">
of financial mis-management or maladministration has arisen in the Unjversity
it shall issue notice requiring the University to show cause within forty five
days as to why an order of its liquidation should not be made.

(2) Ifthe Government, on receipt of reply of the University on the
notice issued under sub-section (1), is satisfied that there is a prima facie
case of contravening all or any of the provisions ofAbior the rules,
statutes or ordinances made thereunder or of contravening directions issued
by it under thig\ct or of ceasing to carry out the undertaking given or of
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financial mis-management or mal-administration, it shall make an order of
such enquiry as it may consider necessary

(3) The Government shall, for the purpose of any enquiry under
sub-section (2), appoint an inquiry officer or officers to inquire into any of the
allegations and to make report thereon.

(4) Theinquiry officer or officers appointed under sub-section (3)
shall have the same powers as are vested in a civil court under the Code of
Civil Procedure, 1908vhile trying a suit in respect of the following matters,
namely—

(@ summoning and enforcing the attendance of any person and
examining him on oath;

(b) requiring the discovery and production of any such document
or any other material as may be predicable in evidence;

(c) requisitioning any public record from any court or office; and
(d) any other matter which may be prescribed.

(5) Theinquiry oficer or oficers inquiring under thi&ct, shall be
deemed to be a civil court for the purposes of section 195 and Chapter 26 of
the Code of Criminal Procedure, 1973.

(6) On receipt of the enquiry report from the officer or officers
appointed under sub-section(3), if the Government is satisfied that the
University has contravened all or any of the provisions ofitti®r the
rules, statutes, or ordinances made thereunder or has violated any of the
directions issued by it under thist or has ceased to carry out the undertakings
given by it or a situation of financial mis-management or mal-administration
has arisen in the University which threatens the academic standard of the
University it shall issue orders for the liquidation of the University and appoint
an administrator
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(7) The administrator appointed under sub-section (6) shall have
all the powers and be subject to all the duties of the Governing Body and the
Board of Management under thist and shall administer thefairs of the
University until the last batch of the students of the regular courses have
completed their courses and they have been awarded degrees, diplomas or
awards, as the case may be.

(8) After having awarded the degrees, diplomas or awards, as the
case may be, to the last batches of the students of the regular courses, the
administrator shall make a report to this effect to the Government.

(9) Onreceipt of the report under sub-section (8), the Government
shall, by notification in the Official Gazette, issue an order dissolving the
University and from the date of publication of such notification, the University
shall stand dissolved and all the assets of the University shall vestin the
Government free from all encumbrances from the date of dissolution.

43. (1) The Government maly notification in the Qitial Gazette, Power to
make rules for carrying out the provisions of &us Makesrules:

(2) Without prejudice to the generality of the foregoing power
such rules may provide for all or any of the following matters,
namely:—

(@ matterto be prescribed under clause (d) of sub-section
(4) of section 42; and

(b) any other matters which are required to be, or may be,
prescribed by rules under tiist.

(3) Allthe rules made under tiAgt shall be laid, as soon as may
be after they are so made, before th&ed egislativéssemblywhile itis in
session, for a period of not less than ten days which may be comprised in
one session or in two or more successive sessions and if before the expiry of
the session in which itis so laid or the successive sessions aforesaid, the
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Power to
remove
difficulties.

Repeal of
Ordinance
No. 4 of
2010 and
saving.

LegislativeAssembly agrees in making modification in any of such rules or
agrees that any such rule should not be made, such rule shall thereafter have
effect only in such modified form or be of no effect, as the case may be, so,
howeveythat any such modification or annulment shall be without prejudice

to the validity of anything previously done under that rule.

44. (1) If any difficulty arises in giving effect to the provisions of
thisAct, the Government maly order published in the fitfial Gazette,
make provisions, not inconsistent with the provisions ofttisas appear
to it to be necessary or expedient for removing the difficulty:

Provided that no such order shall be made under this section after
the expiry of a period of two years from the commencement dfchis

(2) Every order made under this section shall, as soon as may be
after itis made, be laid before that® Legislativé\ssembly

45. (1) The Bahra University (Establishment and Regulation)
Ordinance, 2010 is hereby repealed.

2) Notwithstanding such repeal any action taken or anything
done under the Ordinance so repealed shall be deemed to have been done
or taken under the corresponding provisions oftbis
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STATEMENT OF OBJECTS AND REASONS

Education is the basic factor which plays a very important role in the all round development
of human beings. The socio-economic conditions of the State and the country require more attention
to educationWith a view to accelerate the pace of development, it is imperative to open more
educational institutions with modern and sophisticated faciMéh.each passing daye need
for opening new Colleges, Universities, Professional Colleges and Institutions etc. is gaining
momentum in the State.

Like other $ates in the countrsocieties in the private sectors have been approaching the
Government for establishing Universities. Many State Governments have allowed the setting up of
private Universities. The State Government has been receiving many applications from such parties
to establish private Universities in the State. Rayat and Bahra Group registered as ‘Bahra Educational
and Charitable Societil.No. 3024, Phase-VIl, Mohalinder the Societies Registratidet,

1860 through its subsidiary branciv&OWakna-Bisha, District Solan, Himachal Pradesh had

also submitted a proposal to establish a private University nafiBaira University
Waknaghat(Solan), Himachal Pradesh” and after detailed examination the Government had issued
“Letter of Intent” on 13th Octobg2009.

In the light of the provisions of University Grants Commission (Establishment and
Maintenance of Standards of Private Universities) Regulations, 2003 each private University must
be established by a separati@&Act and shall conform to the provisions of University Grants
Commissiorict, 1956. Not only that, a private University must be a unitary University having
adequate facilities for teaching, research, examination and extension activities. Thus, in order to
fulfil the requirement of University Grants Commisghat, 1956 and the norms, it has been decided
to bring a legislation which may provide for establishment, incorporation and regulation of Bahra
University Waknaghat(Solan), Himachal Pradesh in tagSor higher education.

Since the tate Legislativdssembly was not in session and after taking into consideration
urgency of the matteit was decided to promulgate an OrdinaAsesuch, the Bahra University
(Establishment and Regulation) Ordinance, 2010 (Ordinance No. 4 of 2010) was promulgated by
Her Excellency the Governor in exercise of powers confirred under article 213(1) of the Constitution
of India on 29-09-2010 which was published in Rajpatra, Himachal Pradesh on 30-09-2010.
Now, this Bill seeks to replace the said Ordinance without any modification.

This Bill seekgo achieve the aforesaid objectives.

(ISHWAR DASS DHIMAN)
Minister-in-Charge.

DHARAMSHALA:
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FINANCIAL MEMORANDUM

The Bill seeks to provide for the establishment of the Bahra University in the State solely in
the private sectofhe provisions of this Bill, if enacted shall not involve any financial expenditure
from the $ate Exchequer

MEMORANDUM REGARDING DELEGATED LEGISLA TION

Clauses 43 and 26 of the Bill seek to empower the State Government to make rules for
carrying out purposes of tist and to make first statutes of the University respectiieigher
clauses 27 and 28 of the Bill seek to empower Board of Management of the University to make
subsequent statutes and first ordinances of the Univegspectivelyl he proposed delegation of
powers are essential and normal in character



